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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 

SONITPUR :: TEZPUR 

 

Sessions Case No. 235 of 2010 

Under section 306 I.P.C 

(Arising out of G.R. Case No. 1353 of 2010)  

 

        State of Assam       

     –Vs–  

Smti Radhika Chetri                ....  Accused 

Present 
Ms. A. Ajitsaria, AJS,  

Addl. Sessions Judge No.2, Sonitpur, Tezpur  
 

  

Date of Evidence     :  23.04.2012, 24.04.2012, 04.08.2012, 21.01.2014, 26.08.2014,  
17.11.2014, 21.01.2015, 14.09.2014   

Date of Argument   :  03.10.2015 
Date of Judgment   :  17.10.2015 
 

For the State        :    Sri Khemraj Adhikary, Addl PP 

For the accused    :    Sri T. Khatri, Sr. Advocate 

                               Sri Debabrata Bose, Advocate 

 

  

J U D G M E N T 

1. The prosecution case, in a nutshell, is one Sri Ganesh Chetri lodged an FIR on 

17.07.2010 stating, inter alia, that on 15.07.20110 at about 7 AM his wife Ranju Devi 

committed suicide and since he was in Nagaland at the relevant time, on receipt of 

information he returned and reached home in the evening. It was further stated that in 

the meantime post mortem on the dead body of his wife had been conducted. The 

informant further stated that he learnt that the accused, his sister Radhika Devi and 

her daughter had assaulted his wife in the early hours of the morning, as a result of 

which his wife committed suicide. The informant further stated that one document was 

written by his wife before her death. The same was registered as Tezpur PS Case No. 

675/2010.  
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2. After due investigation, charge-sheet was submitted against the accused 

person, namely, Smti Radhika Chetri under section 306 I.P.C.  

 

3. The accused, Smti Radhika Chetri, entered appearance and after observing 

necessary formalities, the offence being Sessions triable, was committed to the Court 

of Sessions for trial by the learned Add. Chief Judicial Magistrate, Tezpur.   

 

4. After hearing both sides and on perusal of the police report furnished u/s 173 

of the CrPC, formal charge 306 I.P.C was framed, read over and explained to the 

accused to which he pleaded not guilty and claimed to be tried. Hence, this trial. 

 

5. In support of the case, the prosecution examined ten witnesses and defence 

examined none. The plea of defence is of total denial.  

 

6. After closure of the prosecution evidence, the accused person was examined 

u/s 313 of the CrPC. 

 

   POINTS FOR DETERMINATION 

Whether the accused person abetted the commission of suicide by 

Ranju Devi ? 

 

7.  I have carefully examined the evidence on record and heard arguments of 

both sides. 

   DECISION  AND REASONS THEREOF 

8. PW 1, Ganesh Chetry deposed that the accused was his cousin and the 

deceased was his wife. On 15.7.2010, Ranju had expired. PW 1 stated that he was in 

Nagaland when Ranju died and he received information that Ranju had been admitted 

in hospital in a serious condition. On receipt of information, stated PW 1, he reached 

home at about 10 PM and saw that Ranju’s dead body had been brought home after 

post mortem. On the next day, his last rites were performed. PW 1 stated that he 

heard from others that Ranju was beaten up by the accused and on 17th he learnt at 

the police station that Ranju had written one document before his death wherein it was 
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written that since Ranju had been beaten up by the accused and her daughter Mina 

Chetry, he had to commit suicide. PW 1 stated that he lodged FIR in context of the 

occurrence (Ext 1). PW1 stated that he had given the responsibility to the accused to 

look after his family as he used to reside in Nagaland. PW 1 stated that according to 

him because of the cruelty of the accused and her daughter, his wife expired. 

9. During cross examination, PW 1 stated that he heard that his wife expired at 6 

AM in the morning. Dilip Sharma had informed him at about 10 AM over telephone that 

his wife was serious and admitted in hospital and on reaching home at about 11 PM he 

learnt that his wife had committed suicide. PW 1 stated that his wife was wearing a 

maxi at the relevant time and he had not found any document in the maxi. PW1 stated 

that when his wife was cremated, the maxi too got burnt. PW 1 stated that no FIR was 

lodged before he reached the place of occurrence. PW 1 denied the suggestion that 

Krishna Chetry, his cousin, had not lodged an FIR on 15.7.2010. PW 1 stated that he 

did not have knowledge whether in the said FIR it was written that his wife Ranju Devi 

died by hanging by neck. PW 1 having been shown Ext A, a copy of the said document 

stated that it was not written in Ext A that a document was found in the maxi of the 

deceased. PW 1 admitted that in Ext 1 too it was not stated that a document written 

by his wife was found in the maxi of his wife nor was the same mentioned in the 

inquest report. PW 1 denied the suggestion that he concocted the story of a document 

having been found in the wearing of his wife and the same was done in order to falsely 

implicate the accused; that it was he who had given the letter/document to the police 

and that the police had not shown him the document. PW 1 stated that he was married 

in 2002 and was in Nagaland since 8 years. PW 1 stated that during the said period of 

8 years, no complaint was lodged by his wife against the accused person. PW 1 denied 

the suggestion that because he had fixed up another women to marry and therefore 

his wife committed suicide. PW 1 stated that in February 2012 he remarried. PW 1 

denied the suggestion that he had falsely deposed that Ranju devi was beaten up by 

the accused; that the accused was given responsibility to look after his family when he 

was in Nagaland was not stated by him before the IO. 

10. PW 2, Dr. Tek Bahadur Chetri deposed that on 15.07.2010 he was posted at 

Kanaklata Civil Hospital, Tezpur performed the post mortem on the dead body of Ranju 

Chetry, 28 years, in connection with Tezpur PS UD Case No. 41/2010 dated 

15.07.2010. PW 2 stated the on examination he found the following: “A stout female 
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dead body, rigor mortis present, a deep ligature mark is seen around the neck with 

knot on the left side neck. On dissection of the ligature mark, lack blood comes out, 

the ligature mark is placed above the level of thyroid cartilage, other organs are 

normal, hanging is ante-mortem in nature. PW 2 opined that the cause of the death is 

due to asphyxia as a result of hanging.” PW 2 exhibited the Post Mortem Report as 

Ext. 2. The defence declined to cross examined PW 2. 

11. PW 3, Sri Krishna Chetry he did not witness the occurrence which took place at 

about 6-6.30 AM. PW 3 stated that he reached the place of occurrence about ½ hour 

later. Dipak had informed him that Ranju Devi had committed suicide and thereafter he 

went to her house and saw that Ranju had committed suicide. Gaonbura too came to 

the place of occurrence and police too came. The dead body was brought down by the 

police by cutting the plastic rope, inquest was conducted on the dead body where he 

put his signature (Ext 3). 

12. During cross examination PW 3 stated that he had lodged Ext A, FIR on the 

date of occurrence. PW 3 stated that he had seen the dead body before lodging of the 

FIR and at the relevant time, maxi without pocket was seen on the dead body. PW 3 

stated that he had seen one document attached to the maxi but he did not mention 

about the same in the FIR. PW 3 stated that he did not even state before the IO about 

the said document. PW 3 stated that since the document was written in Assamese, he 

could not say what was written in the said document as he could not read Assamese, 

nor could he say who had written the same. PW 3 stated that during Inquest he had 

not shown the document to the police nor did anyone say during inquest that there 

was a letter/ document attached to the maxi. PW 3 denied the suggestion that the 

story of a letter/document being there with the maxi was concocted later, that he had 

deposed about the same as tutored by Ganesh. 

13. PW 4, Keshab Sarmah deposed that Ranju Chetry committed suicide at about 

6.30 AM and that a document was written by her and pasted with glue to her maxi. 

PW 4 stated that he could not say what was written in the document. Police came at 

the place of occurrence and seized the document  vide Seizure List (Ext 4) where he 

signed. 

14. During cross examination PW 4 stated that he had not seen the Ext 4 in the 

Court and the contents of the letter/document was not written in Ext 4. PW 4 stated it 
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is written in Ext 4 that the letter was written at 5 AM. PW 4 denied the suggestion that 

no such letter was pasted on the maxi of the deceased and that Ranju Devi had not 

written any such letter. PW 4 stated that Ganesh resided opposite to his house and he 

remarried. PW 4 stated Ganesh had not given the responsibility of looking after his 

house to the accused Radhika. PW 4 stated that he had seen on the date of occurrence 

and had not seen before. PW 4 stated that he had seen Radhika come out fo the 

house of Ranju at about 6-6.30 AM on the date of occurrence. PW 4 stated he ahd not 

seen Radhika scold or beat Ranju. PW 4 stated before the occurrence he had not seen 

any quarrel between the accused and Radhika. PW 4 denied that since 2002 as Ganesh 

was residing in Nagaland , accused was looking after Ranju and her family. PW 3 

denied the suggestion that no letter/document was there with the maxi of Ranju. 

15. PW- 5, Sri Dilip Sharma deposed that on the date of occurrence, in the morning 

at about 6.30 on hearing hue and cry in the house of Ranju Devi, he went there (about 

15 meters away from his house) and saw the body of Ranju Devi hanging from the 

ceiling through a rope. PW 5 stated that many villagers gathered, police came the rope 

was cut and the body of Ranju Devi was brought down and inquest (Ext. 3) conducted.  

 

16. In cross examination, PW 5 stated that 3-4 persons were present before he 

reached the house of the deceased, Ranju Devi. Police reached the spot about 1-1/2 

hours after he had gone there. PW 5 stated that he had not stated before IO that the 

police had cut the rope and brought down the dead body. 

 

17. PW- 6, Sri Laksman Gowala deposed that about 4 years back when he was 

going to the field, he heard commotion in the house of Ranju Devi and on so hearing 

he went to there. Thereafter, police came and took out the dead body of Ranju Devi. 

PW 6 stated that did not go in the house of the deceased. PW 6 stated that he saw  a 

written paper stuck on the Maxi worn by the deceased, police took out the said paper 

and prepared the seizure list vide Ext. 4.  

 

18. In cross examination, PW 6 stated that he saw the dead body only when the 

police had brought the same outside the house. PW 6 stated that he had left for the 

field after seeing a gathering of people in the house of Ranju Medhi and he had not 

gone in the house. PW 6 stated that the dead body was facing upwards when he had 

seen the said dead body; that he did not know whether the police had seized the maxi 



Page 6 of 11 
 

(cloth) worn by the deceased. PW 6 stated that he could not say what was written in 

the paper seized by the police vide Ext 4;  that when he signed Ext 4, some portion of 

the same (top few lines ) had been written by the police in his presence, thereafter he 

signed the same. PW 6 denied the suggestion that that no written paper was stuck on 

the maxi and that he had not seen the same and that the same was not seized by the 

police. PW 6 stated that at the time of occurrence, Ganesh Chetri was in Nagaland. PW 

6 stated that he could not say whether Krishna Chetri lodged FIR. 

   

19. PW- 7, Sri Gangaram Khatuwal deposed that the deceased was his neighbour. 

PW 7 stated that he heard that Radhika Devi, the accused had come to the house of 

Ranju Devi and there was a quarrel and thereafter the accused left. PW 7 stated that 

did not know anything else. PW 7 was declared hostile at the instance of the 

prosecution.  

 

20. In cross examination by prosecution, PW 7 denied having stated before the 

Police that On 15.7.2010, on Thursday in the morning, Smt Radhika Chetri and her 

daughter scolded Radhika’s brother’s wife and sister-in-law because of sleeping late 

and for not taking care of the education of their children and after scolding they went 

to their own house. Thereafter, Ranju Chetri left both her children in the house of Smt 

Rekha Devi, her niece and committed suicide in her own house/room by hanging by 

the neck. Before she committed suicide, she wrote a note and stuck it to her maxi 

which she was wearing, about being scolded by her mother in law and sister in law. “ 

PW 7 denied the suggestion that  he had deposed falsely in the Court. The defence 

declined to cross examine PW 7. 

 

21. PW- 8, Bhakta Bahadur Chetri deposed that about 4 years back, in the morning 

he had gone to cultivate and at about 12 o’clock he returned. Many people had 

gathered in the house of Ranju Devi, later he came to learn that Ranju had committed 

suicide. PW 8 was declared hostile at the instance of the prosecution.  

 

22. In cross examination by the prosecution, PW 8 denied having stated before the 

Police that ” Ganesh Chetri’s house is near my house. At present Ganesh Chetri stays in 

Nagaland in context of his service. His sister Smt Radhika Chetri looks after the house. 

His sister’s house is nearby. In between Radhika Devi comes to the house of her 
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brother and advices that the children should be looked after properly. On 15.7.2010, 

Thursday, in the morning, Smt Radhika Chetri and her daughter came to the house of 

her brother and seeing her brother’s wife sleeping till late, scolded her and woke her 

up and she asked her to take care of the education of the children. They woke her 

brother’s wife , Ranju Chetri took the children to the house of Rekha Devi (who was 

her own niece) and kept them there in the morning, and she committed suicide by 

hanging. I saw a note in the maxi worn by the deceased in which it was written that till 

before her dead , bai-shahu/Smt Radhika Chetri and her daughter had beaten her and 

scolded her.” 

  

23. In cross examination by defence, PW 8 stated that he did not state before the 

police in the manner which was being attributed by the Ld Addl PP . PW 8 stated that 

he did not see the occurrence. 

 

24. PW- 9, Smt Rekha Devi deposed that during the time of occurrence the 

husband of the deceased Ranju Devi, namely Ganesh Chetry was working as a driver in 

Dimapur. PW 8 stated that he knew that Ranju committed suicide. PW 9 was declared 

hostile at the instance of the prosecution. 

 

25. In cross examination by the prosecution, PW 9 denied having stated before the 

police that “The informant is my uncle/mama. Mama’s house is a little away from our 

house. Mama Ganesh Chetry at present resides in Nagaland in connection with his 

service. Mama had given responsibility to his sister Radhika to look after his house. In 

between, Radhika Devi used to visit his house and take stock and take information 

about the education of his children. On 15.7.2010 in the morning, Smt Radhika Devi 

and her daughter Shila Devi came to the house of Ganesh Chetry and seeing that wife 

of Ganesh Chetry was sleeping till late and the children were not studying , Radhika 

woke her up and scolded her. Thereafter, Radhika left. Thereafter my Mami Ranju 

Chetry kept her children in my house , hung herself by rope in her bedroom. Before 

her death, Ranju Devi kept a note in her maxi, which I saw.” PW 9 denied the 

suggestion that she stated the truth before the IO and in the Court he had deposed 

falsely for the sake of the accused person. 
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26. In cross examination by defence, PW 9 stated that she had not seen any 

incident nor did she see the accused scold Ranju. PW 9 stated that what the Addl PP 

had attributed to her was heard by her from others. PW 9 stated that when he reached 

the house of Ranju, dead body of Ranju was being readied to be taken for post 

mortem but she did not see any written note as stated by the Addl PP. The 8 year old 

child of Ranju had come in the morning of occurrence along with her 1 ½ year old 

brother, she had come herself. PW 9 stated that police had not recorded her 

statement. PW 9 denied the suggestion that he had heard from others that the 

accused had scolded Ranju. 

 

27. PW- 10, Sri Kulendra Bharali deposed that on 17.7.2010 he was posted as IC 

Salonibari PS. On 15.7.2010, Krishna Chetry lodged an FIR at Salonibari OP, GDE 

No.271 dated 15.7.2010 was recorded and the same was forwarded to Tezpur PS for 

registration. The same was registered as Tezpur UD Case No. 41 of 2010, later on 

17.7.2010 FIR (Ext. 1) was received from Ganesh Chetry and the same was forwarded 

to Tezpur PS and registered as Tezpur PS Case No.675 of 2010. PW 10 stated that SI 

Lakhmi Pd Lahon was endorsed with the investigation and he said SI Lakhmi Pd Lahon 

had since expired in 2012. PW 10 stated that records reveal that Late L.P. Lahon 

visited the place of occurrence and prepared sketch map (Ext. 5), conducted the 

inquest on the dead body of Manju Chetry prepared inquest report (Ext 3), prepared 

seizure list (Ext. 4), sent the dead body of Manju Chetry  for post mortem by  vide 

dead body challan (Ext.6). PW 10 stated that on completion of investigation Late L.P. 

Lahon submitted chargehseet (Ext. 7). PW 10 stated that since he had worked with 

Late L.P. Lahon he knew his writing and signature and, as such he could indentify 

them. 

 

28. In cross examination, PW 10 stated that FIR(Ext 1) was submitted by Ganesh 

Chetry on 17.7.2010. Before that on 15.10.2010, one FIR by Krishna Chetry was 

received at Salonibari OP and GDE No.271 was entered at Salonibari and the same was 

forwarded to Tezpur PS for registration and registered as UD Case No.41/10, Ext A was 

the said FIR. PW 10 stated that inquest and post mortem was done in connection with 

UD Case and in the inquest report there was no mention of suicide note. PW 10 stated 

that he did not go for investigation with ASI Late Lahon. 
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29. In the instant case, the accused is facing charge for having abetted the 

commission of suicide by Ranju Devi, wife of the informant Ganesh Chetry. In the post 

mortem report Ext. 2, it was opined that the cause of death of Ranju Devi was due to 

asphyxia as result of hanging. The medical operation found a deep ligature mark 

around the neck with knot on the left side, which was placed above the level of thyroid 

cartilage. Hanging was detected to be anti-mortem in nature. In the FIR too, the 

informant reported commission of suicide by his wife. Hence, from the materials on 

record the fact of suicidal death of Ranju Devi is established. 

 

30. Having held so it is to be ascertained whether the accused abetted the 

commission of suicide by Ranju Devi. The informant, Ganesh Chetry who was away 

from his residence alleged that the accused had on the date of occurrence assaulted 

and inflicted cruelty upon his wife. However, in Ext. 2 the post mortem report no sign 

of injury by assault on any part of the body of the deceased is recorded.  

 

31. The prosecution has sought to rely upon the so called suicide note found 

attached to the maxi of Ranju Devi. It is to be noted that nothing of the same was 

mentioned in the inquest report. Moreover, the said note, though shown to have been 

seized vide Ext. 4, was neither produced nor proved by the prosecution. It is seen that 

during investigation too, no effort was made to identify the author of the purported 

document.   There is no whisper of infliction of cruelty by the accused on Ranju Devi 

by PW 3, PW 5, PW 6.  An analysis of the version of PW 7, PW 8, and PW 9 before the 

IO (though the same has remained unconfirmed) hints only towards the concern of the 

accused in respect of the children of the informant, in as much as, each of the 

witnesses have said to have stated that the deceased was scolded by the accused for 

having slept late and for not taking care of the education of her children.  

 

32. Ld. Counsel for the defence while highlighting the aforesaid aspects relied upon 

judgments of the Hon’ble Supreme court in (a) Chanchal Kumari and Ors. Vs U. T. 

Chandigarh reported in AIR 1986 SC 752 in support of his submission that there is no 

evidence on record with regard to the actual abatement by the accused  and that of 

the Hon’ble Gauhati High Court in (b) Billal Miya and Anors Vs State of Tripura reported 

2010 (2) GLJ 681 in support of the submission that Section 107 IPC is not attracted in 

as much as there is no active role played by the accused with a view to stimulate 
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Ranju Devi to commit suicide, in as much as, there is no evidence to show the 

elements of provocation, incitement, urging or encouragement and (c) in  Jiban Das Vs 

State of Tripura reported in 2010 (2) GLJ 377 in support of his submission that the 

presumption under section 113 (A) of the Evidence Act would be attracted only when it 

is shown that the women committing suicide was subjected to cruelty.  This Court has 

perused the said judgments and the principles laid down therein.  

 

33. From close scrutiny of evidence on record, as discussed hereinbefore, it is seen 

that there is no evidence to show that the accused person compelled or instigated the 

victim to take the extreme steps. On the contrary there are traces / probability of the 

deceased being disturbed because of the alleged extra marital relationship of the 

informant. In the ultimate analysis it is seen that the allegation of cruelty sought to be 

construed as instigation for the purpose of attracting Sec. 107 IPC, has not been 

proved by the prosecution (the other ingredients not being at all attracted). This Court 

therefore has no hesitation to hold that the ingredients of Sec. 107 IPC is absent in the 

instant case.  

 

34. In view of the discussion aforesaid, this Court holds that accused, Smti Radhika 

Chetry is not guilty of the offence charged and, as such, she is acquitted of the charge 

u/s 306 IPC and set at liberty forthwith. 

 

35. Considering the facts of the instant case, this matter is not referred to District 

Legal Services Authority for granting compensation u/s 357A Cr.P.C.  

 

36. Send a copy of the order to Learned District Magistrate, Sonitpur u/s 365 

Cr.P.C.   

 

 The judgment is signed, sealed and pronounced in open court, in the presence 

of both sides, on this the   17th day of October, 2015. 

      
     Additional Sessions Judge No. 2, 

                Sonitpur, Tezpur. 
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A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

 P.W. 1: Ganesh Chetry 

 P.W. 2: Dr. Tek Bahadur Chetri 

 P.W. 3:Sri Krishna Chetry 

 P.W. 4: Keshab Sarmah 

 P.W. 5: Sri Dilip Sharma 

P.W. 6:Sri Laksman Gowala 

P.W. 7: Sri Gangaram Khatuwal 

P.W. 8: Bhakta Bahadur Chetri 

P.W. 9: Smti Rekha Devi 

P.W.10: Sri Kulendra Bharali 

2. Witnesses for Defence: NIL 

3. Court Witnesses:  NIL  

4. Prosecution Exhibits:  

 Ext. 1: Ejahar 

 Ext. 2: Post Mortem Report. 

 Ext. 3: Inquest Report 

 Ext. 4: Seizure List  

 Ext. 5: Sketch Map. 

 Ext. 6: Dead Body Challan 

 Ext. 7: Chargesheet. 

5. Defence Exhibits: NIL 

6. Material Exhibits: NIL 

 

                                                          
    Addl. Sessions Judge No.2 

        Sonitpur, Tezpur 
  

 

  


